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Record of Proceedings

Learned counsel for the petitioner submitted that the present IA has been filed for
seeking extension of time for implementation of order dated 5.1.2016 in Petition No.
420/MP/2014, till the disposal of the main petition.

2. After hearing the learned counsel for the petitioner, the Commission admitted the
IA and directed to issue notice to the respondents on IA. The Commission directed the
respondents not to take any coercive measure till the next date of hearing.

3. The IA shall be listed for hearing on 5.4.2018 along with the main petition.

By order of the Commission

Sd/-
(T. Rout)
Chief (Legal)
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